
 

1. REPORTS OF THECOMMISSIONER 
FOR SC1IEDULLD CASTES AND 

SCHEDULED TRIBES 

II. REPORT OF THE COMMITTEE 
ON UNTOUCHABILITY, ECONOMIC 

AND EDUCATIONAL DEVE-
LOPMENT OF THE SCHEDULED 

CASTES. 

THE MINISTER OF STATE IN THE 
MINISTRY ( F LAW AND IN THE 
DEPARTMEN r OF SOCIAL WELFARE 
(SHRI JAGAI* NATH RAO) : Sir, I beg to 
move : 

"That the Sixteenth, Seventeenth, and 
Fightecnth iteports of the Commissioner for 
Scl :duled Castes and Scheduled Tribes for 
tie years 1966-67. 1967-68 and 1968-69. 
laid on Ihe Table of the Rajya Sabha on the 
29th April, 1968. 15th May, 1 >69 and 30th 
March, 1970, respectively, le taken into 
consideration."" 
Sir. I also move : 

"That the Report of the Committee on 
Untouchability, Economic and Educational 
Dev lopment of the Scheduled Castes (Parts 
I—V), laid on the Table of the Rajy; Sabha 
on the 6th May, 1969, be takt t into 
consideration." 

Sir, 1 do not pant to make any speech at 
this stage but J will reply to the debate to 
save time. 

MR. DEPU "Y CHAIRMAN : All right. 

Tlie questions were proposed- 

SHRI G. A. APPAN (Tamil Nadu) : Mr. 
Deputy Chairman, Sir, one point. The 
honourable Minister has moved a motion 
that the three Reports of the Commissioner 
for Scheduled Castes and Scheduled Tribes . 
. . 

SHRI K. S. CHAVDA (Gujarat) : There 
is one more. 

SHRI G. A. APPAN : ... and the Elaya-
perumal Committee Report be taken into 
consideration. I feel that these Reports 
relating to three different years and another 
Report which has no connection with these 
Reports are submitted by a statutory 
authority called the Commissioner for 
Scheduled Castes and Scheduled Tribes 
appointed by the President and whose 
Reports are presented to the President who 
commits these things to both the Houses of 
Parliament 

MR. DEPUTY CHAIRMAN : Now what 
is your point ? 

SHRI G. A. APPAN : The question is 
how far we would be justified in taking up 
all these three voluminous Reports and the 
separate Report of the Elayaperumal 
Committee at one and the same time. I 
request that these three Reports be discussed 
separately and the Elayaperumal Committe,; 
Report also ba discussed separately. In view 
of that 1 feel that the Chair should be able to 
give some ruling on this issue because the 
Reports relate to various period and  not one 
period. 

MR. DEPUTY CHAIRMAN . Mr. Raj-
narain, you may continue. 
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SHRI G. A. APPAN : Now what is your 
ruling, Sir ? 

SHRI K. S. CHAVDA : Sir, he has an 
important point. 

MR DEPUTY CHAIRMAN : I have 
understood his point. There is no point tn 
repeating the points because I have 
understood his point, that the Reports have 
not been discussed. Now that an opportunity 
to discuss all those Reports is given, I think 
that discussion will serve the purpose fully. 
So let us allow Mr. Rajnarain to continue. 

SHRI MAHAVIR TYAGI (Uttar Pra-
desh) : There is no quorum. 

MR. DEPUTY CHAIRMAN : We have 
to ring the Bell. 

THE LEADER OF THE OPPOSITION 
(SHRI S. N, MISHRA) : Now that he has 
already begun the speech, the Supreme 
Court would at least give him this courtesy 
of completing his speech on Monday. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA) : You ring 
the quorum bell and I will bring the 
Members to complete the quorum. 

SHRI S. N. MISHRA : Please adjourn the 
House. 

SHRI CHANDRA SHEKHAR (Uttar 
Pradesh) : The Supreme Court will allow 
him. 
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SHRI CI ANDRA SHEKHAR : It cannot 

be m idc a formal one. 
SHRI S. N. MISHRA : A very humble 

request to   he Supreme Court. 
SHRI O A MEHTA: We are meeting only 

on M 'nday and on that day we are having a 
discussion on the land-grab movement also. It 
wiH not be possible for us to complete the 
discussion of these reports on tlat day and as 
decided earlier, it wiH havi to be postponed 
till the next Session. I! Shri Rajnarain is 
allowed by the Suprem} Court, he can speak 
on Monday. 

 
SHRI SANDRA SHEKHAR : The quorum 

is ..lready there now. He can now speak. 
MR. DEPUTY CHAIRMAN : Shri 

Rajnarain  may continue his speech now. 

SHRI   MAHAVIR   TYAGI  :   If    the | 
speech of Siri Rajnarain is to continue, the 
Supreme Court will allow on Monday. , 

SHRI S. > . MISHRA : Yes. 
SHRI CI ANDRA SHEKHAR : We share 

the sc itiments of the Leader of the 
Opposition. 

SHRI CHANDRA SHEKHAR : It will 
go to the S ipreme Court. 
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MR. DEPUTY CHAIRMAN : , 1 am 
adjourning Ihe House now. The House 
stands adjourned till 11 A.M. on Monday. 

The House then adjourned at six 
of ihe clock till eleven of the clock 
on Monday, Ihe 7th September, 
1970. 
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